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the Rules of Procedure and Conduct of 
Busine s in Lok Sabha in its application 
to the adjournment motion to be moved 
by Shri B.D. Singh regarding killing of 
a senior. Indian Police Service Officer 
near .. the Golden Temple, Amrjtsar on 
25-4-1983' . 

The Mo_tion w 

SHR[ ERA ANBARASU (Chengll-
paUli) : 1t i a cu tomary practice of the 
peopl ... of Tamil Nadu to celebrate a fio! tival , 
which i kn w a hitra Paurnami in 
Kannagi tempk. The t mple is itllated on 
the border of Kerala. fhi festival i being 
celebrated fr m time immemorial. The 
festival i go:ng to take place today. The 
Kerala G .wernment have i ued orders to 
arre. t all tho e people, who will enter the ' 
temple to take part in the festival. The 
Keralu Governm ... nt i claiming ownership 

f thi temple. In th i 1 want the hon. Home 
Mini ter to intervene ... 

MR. SP AK R : Thi is a State Subje t. 
J am not going to interfere in tate matters 

HRI RA A BARASU: This i a very 
r: U ' r r blem . The Government of Tamil 
adu h fail ~d to protect the intere t of 

the peopl:. At least the enl ra 1 Government 
sh uld come forward to protect the inter st 
of th people there. 

HRI SATI H AGARWAL (Jaipur) : 
Kindly do not di mi s it by sjmply saying 
that thi i a tate ubject. A light lap e on 

ur part here may lead to ome disturban e 
there. The e are emotional is ue . I do . not 
know anything about thi particular i ue . But 
I would humbly submit that this i a fll)US 

matter and the Government hould take 
erious note of thi , and ee that the situa· 

lion does not get out of hand. 

DR. SUBRAMA (AM SWAMY 
(B mbay North Ea t): When two States are 
involvej , th~ entre hould intervene. 

MR. SPEAKER : They will take note 
of it. 

SHRT SATYASADHAN CHAKRA-
BORTY : God is under dispute. Who will 
de ide? 

12.12. hrs 

PAPERS LAID ON THE TABLE 

Annual Report on the activities of Coal Mines 
Labour Welfare Organi.'iation, Dhanbad for 

1981 - 2 and Statement for delay 

THE MINISTER OF ENERGY 
(SHRI p. SHIV SHANKAR): I beg to lay 
on the Tablc -

(I) A copy of the Annual Report 
(Hindi and ngli h versions) on the activities 
of the Coal Mine Labour Welfare Organisa-
tion, Dhanbad, for the year 1981-82. 

(2) A tatement (Hindi and English 
ver ions) showing reasons for delay in laying 
the papers mentioned at (1) above. [Placed 
in Library . See No. LT-6453J83]. 

Chifpore Golabari Co. Ltd., Clive Row 
Investment Holding Co. LId. and Andrew Yule 

alld Co. Ltd. (Amalgamation) Order, 1983. 

THE DEPUTY MINISTER IN THE 
MfNISTRY 0 LAW, JUSTICE AND 
COMPANY A AIRS (SHRI GHULAM 
N ABI AZAD): On behalf of my senior 
colleage, Shri Jagannath KaushaJ, I beg to 
Jay on the TabJe a copy of the Chitpore 
Golabari Company Limited, Clive Row 
Investment Holding Company Limited and 
Andrew Yule and Company Limited (Amalga-
mation) Order, 1983 (Hindi and English 
ver ions) pubJished in Notifications No. S.O. 
270(E) in Gazette of India dated the 31st 
March, J 983 under sub-section (5) of section 
396 of the Companies Act, 1956.. (Placed 
in Library. See No. LT-6454/83]. 


